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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 141 OF 2014

IN THE MATTER OF.
SALONI SINGH APPLICANT
-VERSUS
UNION OF INDIA & ORS. RESPONDENTS

Status Report by the Respondent Railway in compliance to the directions and

Order dated 18.08.2020 passed by this Hon’ble Tribunal.

Most Respectfully showeth:
1. That this Hon’ble Tribunal vide order dt. 18.08.2020, was pleased to direct

inter-alia “...9- As per CPCB report, only 11 have applied for ‘consent’ in terms of

the Water Act and Air Act and only 3 have applied for ‘authorisation’ under the
statutory rules under the EP Act. The remaining major railway stations (out of total
720) may apply for requisite consents/ 6 authorisations within three months from

today. However, charges will be payable only from 01.04.2020 and arrears will not

be liable to be paid...” for compliance by the Respondent Railway.

The copy of the order dated 18.08.2020 is annexed as Annexure-R-1.

2. It 1s respectfully submitted that in compliance of the direction of this
Hon’ble tribunal under the continuous follow up and monitoring by the
Respondent Railways; the concerned Nodal officers of various Zones
officers have sent their compliance, data on w.r.t quantifiable items -number
of stations.

The compilation of the zone wise status report in compliance of the
direction dated 18.08.2020 passed by this Hon’ble Tribunal is annexed and

marked as Annexure R-2.



3. It 18 respectfully submitted that the respondent Railway is continuously
monitoring the compliance of the direction given by this Hon’ble Tribunal

and the recommendations of CPCB.

Prayer:

In the light of the aforesaid facts and circumstances, stated hereinbefore, it 1s

humbly prayed that this Hon’ble Tribunal may graciously be pleased to:

L. Take the present report on record.
11. Pass appropriate direction as deem fit in view of the fact submission in
the facts and the circumstances of the case and in the interest of justice.

And for this act of kindness, the answering Respondent shall ever pray.

Submitted by respondent Railway

G

Om Prakash

Through

Advocate

Counsel for Railways

Office: 6, Golf Apartments, Maharishi Ramana Marg, New Delhi -3,
Email-oplawassociates @ gmail.com, M-9818199103. Ph-011-45500676

Filed on-07.06.2021
New Delhi
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Annexure R-1

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 141/2014

(With CPCB report dated 13.07.2020 and
Ministry of Railway Report dated 17.08.2020)

Saloni Singh & Anr. Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 18.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Mr. Raj Kumar, Advocate for CPCB
Mr. Om Prakash, Advocate for Ministry of Railways

ORDER

1. This order may be read in continuation of order dated 12.12.2019.
The issue for consideration is compliance of Plastic and Solid Waste
Management Rules at railway compartments, stations, tracks etc.,
removal of encroachments from the railway properties, preventing of
unlawful discharge of effluents and judicious management of water,

including its recycling and re-use by the Railways.

2. The matter has been considered from time to time by various
orders of this Tribunal in the last six years. Vide order dated
01.10.2018, the matter was considered in light of the report of the
Comptroller and Auditor General (CAG) titled “Environment Management

in Indian Railways”. The report found unsatisfactory state of affairs with



regard to handling of waste, discharging of waste water, uncontrolled
open defecation on railway tracks, unhygienic conditions and health
hazards. The Tribunal also noted the study conducted by Central
Pollution Control Board (CPCB) at 14 major stations which found that
there was no system of monitoring of waste water discharge, non-
compliance of functioning of ETPs, discharge of effluents in water bodies,
absence of measures to conserve flora and fauna, unsatisfactory
segregation, transportation and collection of waste, bulk generation of
waste including pet bottles, food packaging, plastic carry bags, disposal

cups, etc. for which adequate measures were not being taken.

3. Vide order dated 30.11.2018, the Tribunal directed preparation of
action plan for remedial action for compliance of environmental norms,
to be notified on the website. Vide order dated 22.02.2019, it was found
that action plans put on the website were not complete. It was also
noted that there were 720 major stations, apart from more than 6000
other stations. It was directed that in the first phase, environment
management system of ‘14001’ (ISO) standard be achieved in atleast 5%
of major stations i.e. 36 stations which may be developed as model
stations. This may be replicated in phases, first for all the major stations
and then for others. The action plans should have verifiable indicators
and progress may be reviewed periodically. The identified major stations
may have the websites or appropriate mechanism to receive grievances
with regard to cleanliness and hygiene issues. The Railway being the
bulk generator of waste, including pet bottles, it may set up its
decentralised facilities for waste disposal and also coordinate with the

Local Bodies for solid and plastic waste management.



4. Thereafter on 26.03.2019, the Tribunal considered the action plans
for 36 major railway stations. It was observed that nodal officers should
be appointed for each of the railway stations and similar action plans
should be prepared for the remaining railway stations also. The action
plans should be duly executed and progress monitored by the Executive
Director, Environment and Health Management (ENHM), Railway
Headquarters. CPCB was to conduct audit for the same. The Railway
Board was to compile the data pertaining to all the action plans. The
Railway Administration was also to coordinate with the local bodies for

compliance of the Waste Management Rules.

5. The matter was last considered on 12.12.2019 in the light of the
reports of the Railway Administration dated 03.12.2019 and report of
CPCB dated 06.09.2019. After noting the status of compliance, as
furnished by the Railway Administration and the CPCB, the Tribunal
held that Railways were covered by the consent mechanism stipulated
under the Water (Prevention and Control of Pollution) Act, 1974, (Water
Act’) the Air (Prevention and Control of Pollution) Act, 1981 (‘Air Act’) and
are also to comply with the Environment (Protection) Act, 1986 (‘EP Act)
and Rules framed thereunder. The Tribunal also referred to the 38th
Report of the Public Accounts Committee of 16t Lok Sabha dealing with
the subject of Environment Management in Indian Railways Stations,
Trains and Tracks based on C&AG Report No. 21 of 2012-13, Union
Government (Railways) Performance Audit, relating to Ministry of
Railways, finding deficiencies in complying with the environmental

norms.

6. The operative part of the directions as follows:-



“22. In view of above, let observations of the CPCB be taken into
account in the process of implementation of action plans of the
railways for all the major stations in the first instance. The team
comprising of CPCB and concerned SPCBs/PCCs will evaluate the
performance of major raillway stations both in terms of
implementation of action plans and compliance to the provisions of
the Water Act, Air Act and Environmental Protection Act and Rules
framed thereunder especially Solid Waste Management Rules, 2016;
Plastic Waste Management Rules, 2016; Hazardous and other
waste Rules, 2016, Bio-Medical Waste Rules, 2016, Construction
and Demolition Waste Management Rules, 2016 before 31.03.2020
and file the action taken report by 15.04.2020.

The State PCBs/PCCs will file the report through CPCB with regard
to compliance of Section 25 of water act 1974 and Section 21 of Air
Act, 1981 of such railway station before 31.03.2020.

The SPCBs/PCCs of concerned 36 railway station report
through CPCB on or before 31.03.2020 with regard to compliance to
its specific recommendations as given in Annexure VI of the CPCB
report dated 03.12.2019.  Further status report be filed by CPCB
by 30.06.2020 by e-mail at judicial-ngt@gov.in.”

7. Accordingly, the CPCB has filed its report dated 13.07.2020 to the
effect that teams of CPCB and concerned State PCBs/PCCs conducted
performance assessment of 36 stations in terms of requirement of the
Water Act, 1974, the Air Act and the EP Act and Rules framed
thereunder. An Expert Committee of the CPCB categorised railway
stations into red, orange and green categories. The report has given an
overview of the Environmental Performance Assessment of Railway
Stations. A summary of CPCB’s assessment of railway action plans has
also been given. Recommendations of the CPCB are:-
“Recommendations
1. CPCB's observations, enumerated in Table 1, identifying the gaps
in terms of implementation of action plans and compliance to the
provisions of the Water Act, Air Act and Environmental Protection
Act and Rules framed thereunder. The concerned stations are
required to take necessary remedial measures as per the
identified gaps. Major areas in which the remedial measures
have to be taken include the following;
a. Concerned stations are required to obtain Consents under

Air (Prevention and Control of Pollution) Act 1981 & Water
(Prevention and Control of Pollution) Act 1974 and
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Authorization under Hazardous Waste ( Management &
Transboundary Movement ) Rules 2016 from concerned
SPCBs/PCCs in accordance with Directions issued by
CPCB on the matter

b. The stations are required to prepare a detailed water
balance sheet indicating quantities of fresh water
consumption, waste water generation and treated water
reuse.

c. Concerned stations are required to set up STP & ETP of
adequate capacity equivalent to quantity of waste water
assessed in Point "b" above

d. Concerned stations are required to incorporate quantity
of solid waste to be managed as well include provision
for segregation of waste in the Contract signed for waste
management

e. Concerned stations are required to set up waste processing
facilities of adequate capacity for processing dry and wet

waste

f. Assessment of quantity of plastic waste generated to be
done in concerned stations

g. Plastic bottle crushing machine to be installed in adequate
number to ensure complete coverage of the stations.
Linkages with registered recyclers to be established for
recycling of plastic waste.

h. Noise levels have been found to be exceeding the permissible
noise levels in all stations. The stations are required to take
noise pollution control measures to reduce the ambient noise
levels.

2. The individual inspection reports of the stations are enclosed
at Annexure II. The concerned stations are required to take
necessary action as per the recommendations made in their
inspection reports.”

8. The Ministry of Railway has filed zonal railway wise achievement
and status report on 17.08.2020 but reference to the same is not
necessary in view of independent report of the statutory regulators. We

accept the recommendations of the CPCB and direct Railway

Administration to take further action in terms thereof expeditiously.

9. As per CPCB report, only 11 have applied for ‘consent’ in terms of
the Water Act and Air Act and only 3 have applied for ‘authorisation’
under the statutory rules under the EP Act. The remaining major railway

stations (out of total 720) may apply for requisite consents/



authorisations within three months from today. However, charges will be
payable only from 01.04.2020 and arrears will not be liable to be paid.
The decision on consents/authorizations be taken within three months
thereafter. For failure to comply with the law, the CPCB/ State PBCs/
PCCs/other statutory authorities will be at liberty to take coercive
measures as per law. The Railway Board may have its own monitoring
mechanism at different levels, including headquarters for compiling

information of status of compliance of environmental laws.

10. Apart from ensuring compliance of mandate of ensuring
environmental norms generally, the State PCBs/PCCs may in particular
ensure compliance of statutory rules including the waste management.
In this regard zonal/divisional railway authorities may give a declaration
to the concerned State PCBs/PCCs (which declaration may be verified by

such PCBs/PCCs) that:

i) Solid waste and plastic waste collected from Compartments is
brought to destined Stations and processed and disposed of along
with waste collected from the Station for which mechanism has

been established.

(i) With regard to sewage, no faecal matter is disposed of on
stations. Bio-toilets are properly evacuated and sewage taken to

STP. Treated and disinfected effluent is used for non-potable use.

(iii A time-bound action plan has been prepared for clearing
garbage littered along railway tracks, clearing encroachments and
enforcing prohibition of open defecation under Swachh Bharat

Abhiyaan.



CPCB may include a column in its format for monitoring and give a

specific report on these aspects.

11. The CPCB may file report on status of compliance after collecting

information from all the State PCBs/PCCs as on 31.03.2021 before the

next date by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

A copy of this order be sent to CPCB, all State PCBs/PCCs and

Chairman, Railway Board.

List for further consideration on 28.04.2021.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM
August 18, 2020
Original Application No. 141/2014
A
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Annexure R-2

ZONAL RAILWAY WISE SUMMARY OF QUANTIFIABLE ITEMS - NUMBER OF STATIONS

SN. Activity/ltem CR ER ECR ECoR NR NER NCR NFR [ NWR | SR SCR SECR SER SWR WCR WR Total
Total no. of stations 87 43 52 20 83 29 30 26 33 72 63 20 21 38 28 73 718
1|Status of NOC / Consent from 30 36 45 7 30 14 20 0 32 39 48 17 6 15 23 12 374
Pollution Control Board
2|1SO 14001 achieved 38 43 52 20 68 12 30 24 33 72 63 20 21 38 27 73 634
3|Water audit completed 26 29 52 20 83 5 29 26 19 62 63 20 21 38 28 62 583
4|Energy audit completed 24 26 52 12 83 19 30 24 33 64 63 20 21 37 27 73 608
(Under
process-08)
5[No. of WRP/ETP/STP 27 10 03 3 6 4 6 0 6 8 9 4 8 10 7 4 115
(06 work in (01 under (05 (06 Under |[(01 under| (03 Under
progress) | construction) under construction)| process) | construction)
6|Stations provided with two bin 87 | 43 52 20 83 29 30 | 26 | 33 | 72 45 20 16 38 28 73 695
dustbin (05 Under
process)
7|Station Provided with PBCM 42 21 44 20 19 8 19 21 11 30 63 20 17 17 7 55 414
(21 (Under (06 under
Under process-4) process)
Process)
8|Total no. of PBCM 54 29 50 30 44 11 28 22 12 34 91 25 9 20 10 92 561
9|Stations having composting plant 12 4 22 8 1 26 3 4 15 5 6 2 9 8 1 5 131
(07- (Under (Under (Under | (08 MOU
Tendered) procurement progress-10) | Process: | signed
6) 19) with MCP,
Under
process-
12)
10(stations having MRF 0 0 38 4 3 4 0 0 20 18 39 0 1 12 9 5 143
(14 under (01 under (Under
construction) [ construction, Construction-
06 5)
retendered)
11(Stations having cleaning contracts | 87 40 31 20 51 25 23 10 11 60 34 20 21 17 27 66 543
(03 (04 (07 (Under
under Deptt.) | Deptt.) process-1)
process
12|stations having segregated waste 77 19 44 20 59 23 11 12 29 64 57 20 21 38 28 73 595
transportation
13(stations having Rag picking 87 38 43 14 31 25 10 14 29 67 42 20 21 38 28 34 541
contracts
14(stations having CCTV cameras for | 73 20 46 15 45 19 7 17 22 54 56 16 16 20 18 60 504
monitoring (06 work in (04 under (Under (10 under
progress) process) | Process-3) process)
15(stations provided with notice for 87 43 52 20 83 29 30 26 33 72 63 9 21 38 28 73 718
penalty for littering
16(stations provided with toilets in 57 23 50 5 43 15 17 16 17 35 15 7 18 21 25 15 379
circulating areas (02 under

construction)
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M Gma” Om Prakash <oplawassociates@gmail.com>

Compliance report in terms of order dated 18.08.2020

1 message

Om Prakash <oplawassociates@gmail.com> 7 June 2021 at 18:40
To: Raj Kumar <advrajkumar@gmail.com>, AdAksingh <aksingh@aksinghco.com>, Krishna Singh
<kksingh.vas@gmail.com>

PFA compliance report in terms of order dated 18.08.2020, for your reference.
Kindly Acknowledge the same.

Om Parkash,

Senior Railway Panel Counsel,
Office, No-6, Golf Apartments,
Maharishi Ramana marg,

Near Khan Market, New Delhi-03.
Ph no. : 011-45500676.

ﬂ Status report by Railway as per order dt 18082020.pdf
820K
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